vI TEM NO. 113 COURT NO. 4 SECTI ON XVI |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQO(s). 2066 OF 2006

M'S. SBHOBI KA ATTI RE Appel | ant (s)

VERSUS

NEW | NDI A ASSURANCE CO LTD. & ANR Respondent (' s)

(Wth appl n(s) for exenption fromfiling OT. and taking additional docunent on record and ref

und of

excess court fee and office report )

Dat e: 25/05/2006 This Appeal was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR LAKSHMANAN

HON BLE MR, JUSTI CE LOKESHWAR SI NGH PANTA

For Appellant(s)

M. V. Bal achandr an, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for t he appel | ant is directed
def ects poi nt ed out by the

Regi stry in its Ofice Report dat ed 25th My, 2006
days failing whi ch t he

to

cure

Wi t hin

t he

t hree

appeal shall stand automatically dismissed without further reference to the court.



Dasti, in addition.

Li st on 22nd June, 2006.

(Par deep Kurmar) (Phoo
| an Wati Arora)
Court Master
Court Master
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 2066 OF 2006
M S. SBHOBI KA ATTI RE . . . APPELLANT
VERSUS
NEW | NDI A ASSURANCE COVPANY LTD. & ANR ... RESPONDENTS
ORDER
Counsel for the appellant is directed to cure t he defects

poi nt ed out by the Registry in its O fice Report dat ed 25th My,
2006 wi t hin three days failing whi ch t he appeal shal | st and
automatically disnissed without further reference to the court.

Dasti, in addition.

Li st on 22nd June, 2006.

[ Dr. AR LAKSHVANAN ]



[ LOKESHWAR SI NGH PANTA]

NEW DELHI ;

MAY 25, 2006.



